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'Mmm RY OF FOOD & o supm_u:s T
f (Depariment of Food) ] '

' NOTIFICATION -
NL‘\\"L':thi, the 201h DECCIIiiJCF, 1984

G50 SI7(EY.—In eacicise of the puwers conferced by
-gection 9 of the Sugar Developavut Fuad Act, 1952 (4 ol 1952),
sthe Central Governmenl hereby mabes the lollowing rules to

M amcl'd the Sugar Developmend Fuud Itules, 1933 namelyi—

1. Shorl title and comniencement:—{I) These yules may bc
-called the Sugar Development Fand (Amendimen!) Rules, 1954,
(2) Thicy shall come intes foree on the dute of their
pub[u,auou in the Officiad Grzelle. '

2. 1n rele 2'of the Squ Development Fund Ruic< 1983
whereinalier referved to as the said rales), in clause (2), or the
“word "Act, the worl ‘scaifon’ shall bz substituted,

A Iarule 19 of the aaid pubo -

(i) sub-rule (i} shiall be voitied:
: {2 ‘l'u.r sub-rule (7}, the Jollowing sub-nﬂc shal}

ST . subslituged, namely:— - .
W L s o T T(T) Every oesupier of @ sugac J'aclo:y shall insure

be

", may be required by the Bank wii which (¢ bufler

e . stock -is. pledged lor the purpose of sceuring loan,
B as also [rom ficods where. (he premiises: of the
S - sugar undgrtakiog ate mdumuly cx:,mscd lg- uu:

" usk of ﬂoods. - L. ,:j \

P‘:ov:dcd lln: where (e eccupm or a suaar
N l'acluty has not pledged the Lullerslock witha Lank,

o ordu:.mgc byi— " T ettt
) fire . o
(b) - cxplosion af b.nicr wsed for dcmcsllc purposcs
o , . only; = i i
.:.-_,(c)
B

Jightning; L

explosion of pus wsed for’ domestic purposes
= ming part of any gas works st any line;

T, (e) floods where the premiscs of the sugar under
o . laking are ordinarily cxpowd lo the pisk of

toe floods.” - . .- . .
'(3) sub-rule (12) sIn!i be OmiiICd . o

~the buffer stock so sct apart, aguinst -such risks as °

" the shall insure the bulfer stock aghingt dcslructmn

ov for lighting, healing. in a building nol for- .

_ @) in suberate {L4),—
. (i} for the words (o the oceupicr of cvery sugar
factory”, occurring at (wo places, the words*' 1o
1 every sugar {aclory” shal] be substituled;

' (i) in clause (a),*alter the words “‘quantity of
sugar”, tie words “ora paridhercol™ shall be”
inserled; - :

(i} in elawse (b), for the words “by it™ ihe words
“the bolTer stock™ shall be substitnicd; N

(iv) in clause (0), for lhe Words "maistained f™

the words “majniained the balTer sipck™ thall
e substituted;

(v} in the first proviso,—
(a) after the word “Provided™ 1he word

“lurtther! shall be inseried;

PO "(U). alter the words “whichever is less™ the

vwords “subject {o the condition (hat where
the amount of inlerest charges aclually
paid or payvable by the sugar underioking
iy lower, it shall, wliere pecessary, furthey
he restricled o the amount calenlated ol
the maxipuonmn iate ol ank niecse fised
By the Reserve Hank of Indfa in this behali’
bui not exceeding Yhe rate of 1494 per
- .- annon™ shall be added; and

(vi) before e provise 85 s nmended  (he
fallowing provise shall be inserted, namelyi—

“Provided that where a  sugav  faclory
has nol pledged the buller stoek with any
scheduled Banlk, subSidy on account ol staripe
and inswrance charges may be authorised lu;
payment by the Central Govermment as -
missbile winler snb-rale (150 Ol gt stencl,
[RRTR TP IRTTTON |
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Sr i subnade (10, — .
(i) the words "in iriplicate™ shall be amitied: and

) after the proviso, the following proviso, shail
be insericd, namelyi—

“Proviged furthee that once the Bank voncer-
P ' netk and the Stale Goveramesd Ollicer
s concerned have cerlified payment of additional
! S " bank credit te, and deposit thereol by, Lic sugar
’ undertaking inlo a separale account, and
wilisation of Tull amount thercol by the sugar
undertakivg loe payment of cane price dues
- inchading arrears of cane price, it shall not be
. . " .nceessary.lo Turnish the cerlificate Trom the
T State Government Officer in the subscquent
claims so lone vs 0o further additionad bank

! eredil i3 reccived by the sugar underlaking.”

4, In Form-[ of the said rulcs, in ilem 8, the words, bracke(s
. anl lellers "under clause S(b) ). () anml (r) of the S‘chcdulc
: 5hul| be omitted. : ,

5. Form-lY nf the sail rules shalt be omiticd.

'
6, In Farm-Y, ol the siid rnles,— .

« (i) lhe brackets and words *(io be submined by teipti-
cnte)™ belgw the hieading shiall be omitied.
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faw : (i) i 1'.\:::1 5 in ihe apening porlion,-after the wonls So T {v) initew B(E), for clavse (u) the follo\-'-mt, clause shall -

: ";'\dr.].uoml credit™ the braclels aml words "(_u:'lr- .
[;m monc‘))" .,lul[ bc mScttcd .

- \ . i .
11"cr item, 5 '\nl. thc cn%nrs 1:&'1\\115,1&&1010, e
'fo“g\‘,]n ,, l“”.l and cner:s .'*halllb mst‘rth

(1) Namc aDd add:ess ol'ihc Il:Sm-’!nf‘c Cumpnny.
1 1 ] v

(2) Numbcr c:FIusunmc poln.g

(3) l rrod of msuramc. N

(4) Rlslcscuvcrcd 5' e

(SJ Goumn Nc. (s). “hc;c thc builer .slock m
o “storedi. e . S

- . . ‘ '
PR B A

ibe substiluted, namelys— . . .., . .
» - . e e : ' A L.
. ‘. .1“Month ~TariTvalue = *  Salercalisation
A in rupeces per- .
LT - - quinga) (o} A () R
' o K Quanlity. . Amount gl
S - disposed " sale reali-
: el in salion in
quituals © pupees
(i (
(&) .

]

« - Average tarill valuefweighted averoge realisation™;
e Veewwe G Rupees per eguingal™,

«.be substitulced, n'lmcb —

- . “(amount of Pecigld Principal Rate
= inlerest amount ol
©, actually ol inie-

Antount
of inlerest

paidor advance rest .
payable ——— —_—
o . tothe * FromTo Painl/
<. v Tbapkber S Payable
! the period
0t froge—— ’ .
- .
oo ipe—

(w) after item 9, the fol!owmg item shall be duserted,
o muaely— -

“10. Nane of the plage nearest to Uwe pluve of The
factory, where the branch of the Siate Rank of Tudia
dealing with (he Demand 1Irafls jssucd by the

Resctve Bank of India is situaled.”;

(vii} in the Deelaration after paragrapl (21, the fullove-
ing shall Le insericd, namelyi—-
*(3) [ hereby declare that all the tequirements of
tule 18 have been complicd willi and dhat il subse-’
' quendy it is fuwnd thut any provision af Lt rule
has noi been complicd wilh, I vmlerrake to refund
- 1o the Ceatral Governmenl such smount of subsidy
reecivad by me, as my be veguired by the Contunf
Government.”:
(viii) at the end of the Wird alicinative forms of verilica-
tion Lo be given by the Bank, alier the words “arise
in futme” the following sub-paragraph shall be
inseried, namely:—
“Also cerliticd thal the information fuenished againsg
".‘ items 4, 5¢a), (by and {(d) and 3y Ly is correcl” s amd
}'u:) in lhle form refating o 'Receipt’, aficr the  word
~ 7  “signalure™ for the brackefs and words *“(actoss a
n rgvemie stamp on first cap 3)" the Lercbots and
woids “(cross a revenye stamg)™ shiali be sulwnitted-

. ’ INo. 14-1/82-SDF-L. Vol.
- C. P SETH, Dy.
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